
SALONI SINGH 
FTETPRTR UGTeTi-01 

Metropolitan Magistrata-01 
a77HRT 54 
Rocm No. 54 

STATE Vs. Unknown 
FIR no. 2741/21 

PS G.T.B. Enclave 

25.02.2021. Shehdara Karkardooma Courts, Del 

Through VC CISCO Webex. 

Mr. Ashok Kumar Nigam, Ld. Counsel for applicant. 
APP for State. 

Present: 

1. Reply to the superdari application has been filed. Copy be supplied to 

Counsel of the applicant via email. Submissions on the application for release of 

vehicle on superdari have been made. 

2 Submissions have been heard. Case file perused. In the present application, 
the applicant is seeking release of the vehicle bearing no. DL-7S-BY-7770 on 

Superdari on the ground that he is the registered owner of the same. As per the said 

reply filed by the 1O, he has no objection, if the vehicle is released to the lawful 

owner. No purpose would be served keeping the vehicle in Police Station during the 

trial. Therefore, on consideration, the vehicle no. DL-7S-BY-7770 is released on 

superdari to its registered owner subject to the following conditions: -

a. That the applicant shall furnish a security bond in the sum of Rs. 20,000/ 
(Rupees Twenty Thousand Only) to the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said vehicle 

without prior intimation to the court and shall produce the same as and 

when directed by the court; 

c. The I.O. shall prepare a detailed punchnama mentioning specific details of 

the vehicle including its colour, engine number and chassis number; 

d. The 1.0. shall take coloured photographs of the said vehicle from different 

angles for proper identification of the same; 

gThe photographs shall be attested and coupter signed by the compiainant, 

registered owner, and accused; and 

erepolken oglstrcke (D-01 
Karkreta e Crt, Eefhi Edon 



:2 

. The I.0. shall file the punchnama with a print-out of the photographs and a 

Soft copy of the photographs in a pendrive/flashdrive and file it in 

compliance of provisions of the Indian Evidence Act, 1872. 

Application is accordingly disposed of and it be tagged with chargesheet3. 

as and when filed. Copy of order be uploaded on the District Court Website. 
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SALONI SINGH 
TTRTR 01 

Motropt .iS-DI 
STATE Vs. Not Known 
FIR no. 368 2020 
PS G.T.B. Enclave 

Shahdar iiin i mJ Courts, Del 
25.02.2021 

Through VC CISCO Webex. 

Present: Ld. APP for State. 
Counsel for applicant with applicant. 

1. Reply to the superdari application filed. Copy be supplied. Submissions on 

the application for release of mobile phone on superdari made. 

2 In the present application, the applicant is seeking release of the mobile 
Samsung A-10 A-105 black colour SIM no. 9582674668, SIM No. 97177552008 

and IMEI No. 356650101640359 on superdari on the ground that he is the 

registered owner of the same. As per reply filed by the I.O, he has no objection if 

the mobile phone in question is released to its rightful owner on superdari. 
Submissions have been heard. Case file perused. On consideration, the 

aforesaid mobile phone Samsung A-10 A-105 black colour SIM no. 9582674668 

be released to its rightful owner subject to the following conditions: 

g. That the applicant shall furnish a security bond in the sum of Rs. 5,000/- to 

the satisfaction of concerned SHO; 

h. That the applicant shall not sell or otherwise dispose of the said mobile 

phone without the prior intimation to the court and shall produce the said 

mobile phone as and when directed by the court; 

i. The l.0. shall prepare a detailed punchnama mentioning specific details of 

the mobile phone including the colour, appearance, model number, IMEI 

no., SIM no., and other necessary details of the mobile phone; 
iThe l.0. shall take coloured photographs of the said mobile phone from 

different angles for proper identification of the môbile phóne including of 
the IMEl and SIM no. of the said phone; 
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k. The photographs shall be attested and counter signed by the complainant, 

applicant/owner and accused; and 

The 1.0. shall file the punchnama with a print-out of the photographs and a 

soft copy of the same in a pendrive/flashdrive and file it in compliance of 

provisions of the Indian Evidence Act. 

Application is accordingly disposed of and it be tagged with chargesheet 3. 

as and when filed. Copy of order be uploaded on the District Court Website. 
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Present: Ld. APP for State. 

Counsel for applicant with applicant. 

1. The affidavit of the applicant has been filed. Submissions on the application for 

release of mobile phone on superdari made. 

2. in the present application, the applicant is seeking release of the mobile MI 

Golden colour SIM no. 9210005388, Airtel SIM No. 9971802104 and IMEI No. 

869048034313600 on superdari on the ground that she is the registered owner 

of the same. As per reply filed by the I.0, he has no objection if the mobile 
phone in question is released to its rightful owner on superdari. Submissions 

have been heard. Case file perused. On consideration, the aforesaid mobile 
phone MI Golden colour with SIM no. 9210005388 and Airtel SIM No. 
9971802104 be released to its rightful owner subject to the following conditionsS: 

a. That the applicant shall furnish a security bond in the sum of Rs. 8.000/- to 
the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said mobile 
phone without the prior intimation to the court and shall produce the said 
mobile phone as and when directed by the court; 

C. The l.O. shall prepare a detailed punchnama mentioning specific details of 
the mobile phone including the colour, appearance, model number, IMEI
no., SIM no., and other necessary details of the mobile phone: 
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d. The l.O. shall take coloured photographs of the said mobile phone from 

different angles for proper identification of the mobile phone including of 

the IMEl and SIM no. of the said phone; 
e. The photographs shall be attested and counter signed by the complainant 

applicant/owner and accused; and 

f. The 1.O. shall file the punchnama with a print-out of the photographs and a 

Soft copy of the same in a pendrive/flashdrive and file it in compliance of 

provisions of the Indian Evidence Act. 

3. Application is accordingly disposed of and it be tagged with chargesheet as and 

when filed. Copy of order be uploaded on the District Court Website. 
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25.02.2021 

Through VC CISCO Webex. 

Present: Ld. APP for State. 
Counsel for applicant with applicant. 

1. The bill/ receipt and copy of ID proof of the applicant has been filed. 

Submissions on the application for release of mobile phone on superdari made. 

In the present application, the applicant is seeking release of the mobile 2. 

Readmi Note 5 SiM no. 9990447332 and SIM No. 8010948508 on superdari on 

the ground that he is the registered owner of the same. As per reply filed by the 

.0, he has no objection if the mobile phone in question is released to its rightful 

Owner on superdari. Submissions have been heard. Case file perused. On 

consideration, the aforesaid mobile phone Readmi Note 5 SIM no. 9990447332 

and SIM No. 8010948508 be released to its rightful owner subject to the 

following conditions: 

That the applicant shall furnish a security bond in the sum of Rs. 12,000/ a. 

to the satisfaction of concerned SHO; 

b. That the applicant shall not sell or otherwise dispose of the said mobile 

phone without the prior intimation to the court and shall produce the said 

mobile phone as and when directed by the court; 

C. The I.0. shall prepare a detailed punchnama mentioning specific details of 

the mobile phone including the colour, appearance, model number, IMET 

no., SIM no., and other necessary details of the mobile phone; 

d. The 1.0. shall take coloured photographs of the said mobile phone from 

difierent angles for proper identification of the mobile phone including of 

the IMEl and SIM no. of the said phone; 



2 

The photographs shall be attested and counter signed by the complainant, 

applicant/owner and accused; and 

f.The I.O. shall ile thee punchnama with a print-out of the pthotographs and a 

soft copy of the same in a pendrive/flashdrive and file it in compliance of 

provisions of the Indian Evidence Act. 

3. Application is accordingly disposed of and it be tagged with chargesheet 

as and when filed. Copy of order be uploaded on the District Court Website. 

(SALONI SINGH) 
MM-01, Shahdara, 

Karkardooma Courts, Delhi 

25.02/2021 
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